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Givil Appeal No.368-371/1999

A. P. POLLUTI ON CONTROL BQARD Appel I ant (s)
VERSUS
PROF. M V. NAYUDU( RETD. ) & ORS. Respondent (s)
(Office report for direction with a report)
Wth

C. A. No. 372/ 1999

[A P. POLLUTI ON CONTROL BOARD VS. M'S SURYA O L AND DERI VATI VES (I NDI A) LTD.]
(Ofice report for direction)

C. A. No. 373/ 1999

[ SOCI ETY FOR PRES. OF ENV. & QUALITY COF LIFE VS. INDS. DEPTT., GOVT. OF A .P. & CRS.]

Date : 03/02/ 2003 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE M B. SHAH
HON BLE MR JUSTI CE ARUN KUMVAR
For Appellant (s) M. N khil Nayyar, Adv.

Ms Umnmla Sirur, Adv.

For Respondent (s)
M. A Subba Rao, Adv.

For State of A P. M. T.V. Ratnam & K. Subba Rao, Advs.
For State of CGoa Ms. A. Subhashini, Adv.
For State of H. P. M. Naresh K. Sharnm, Adv.

For State of Meghal aya
M. Ranjan Mukherjee, Adv.

For Govt. of Pondicherry
M. V.G Pragasam Adv.

For State of West Bengal

Ms H K Puri, S K Puri, Ujwal Banerjee &
Ms. Anindita Gupta, Advs.

Ms. Aparna Bhat, Adv.
Ms. Sweta Kakkad, Adv.

M. Anil Kumar Tandal e, Adv.

M. K  Ram Kumar, Adv.



Ms. Sandhya CGoswami, Adv.
M. N Ganpat hy, Adv.
M. Mahabir Singh, Adv.

Ms. Aruna Gupta, Adv.
Ms. Hemanti ka Wahi, Adv.

M. J.P. Dhanda, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
Action taken Report tendered by the State Governnment on the basis of the suggestions nade by A

ndhra Pradesh Pollution Control Board is taken on record. No further directions are required
to be issued by this Court.

KALYANI (JANKI BHATI A)
COURT MASTER



